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for the Central Generation Projects.
Recruitment to fill ihese posts was
made by the CEA and the persons ap-
pointed were ireated as on deputation
to those projects. The persons so op-
pointed were brought on the seniority
Lists of Supervisors maintained in the
CEA. Consequent opn the transier of
the management of the Ceniral Gene-
ration Projects to the NTPC/NHPC
which are now managing these pro-
jects, the Supervisors‘ concerned cun-
tinue to be with the respective Cor-
porations. Government have taken a
decision that the Supervisors at these
projects should be absorbed by the
respective Corporations in appropriate
grades according to their length of
service. The Corporations have bheen
advised to obtain options of {he Super-
visors working with them. Since the
process of absorption has not been
cecmpleted the CEA have not been
able to convene another meeting of
the DPC (Group B) for promotion to
the grade of EAD. The proceedingg of
the DPC (Group B) held in Decem-
ber, 1977 were in conformity with the
CPE (Group B) Service Second Amend-
ment Rules, 1977 in as much as all the
enpanelled officers satisfied the ¢ligi-
bility condition laid down in these
rules. However, certain representations
had been received mentioning that
certain executive instructions had not
been followed, This was brought o the
.notice of CEA for further necessary
action.

(b) and (c) As stated under (a)
above, most of the posts of Supervi-
sors were created for the Central
Generation Power Projects which have
subsequently been transferredq to the
NTPC/NHEPC. Hence, the number of
officers available for promotion will be
known only after the process of ab-
sorption referred to (a) above s com-
pleted.

Vacancieg in the post of EADS and
AEs. in the Central Electricity
Authorily

1115. SHRI ABDUL REHMAN
SHEIKH. Will the Ministe, of
ENERGY be pleased to state:
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(a) whether it is a fact that 19¢
posts of regular EADs/AEg are lying
vacant in the Central Electricity
Authority it not, what is the exact
number of regular vucant posis ol
EAD/AEs; and

(b) whether it s a fact that vacan-
cies arising from time to time in grade
of EADs/AEs in CEA have not heen
filled in from among degree holders
and Diploma holdes in the ratio of
2:1 respectively as stipulated in CPE
(Group B) Service (Second Amend-
ment) Rules, 1977, if so what is  lhe
back.-log of vacancies pertaining to
diploma holders as per quota roaster
and what steps are being taken to
wipe out the back-log?

TIE MINISTER OF STATE IN THE.
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) There are 142
posts of EAD sanctioned for the CEA.
Of these, 117 posts are filled and 95
posts are vacant,

(h) According to the C.P.E. (Group
B) Service Rules, posts in the grade of
E.AD. are required to be filled cy
promotion of Graduate Engineers and
diploma holders in the ratio of  2:1,
respectively. The last meeting of the
DP.C. (Group B) was held in Decem-
ber, 1977, when all eligible Diploma-
holders were considered by the DPC
(Group B) which prepared a panel of

33 Dipioma-hoiders. Ali the 33 em.
panelled Diploma-hclders were pro-
moted based on the recommendations

of the D.P.C. (Group B). A large num-
ber of posts of Supervisors were san-
ctioned for the Central Generation
Power Projects and these posts were
transferred to the NTPC and NHPC
which are now managing these Pro-
jects. Government have taken a deci-
sion that the Supervisors at these Pro-
jects should be absorbed by the 1es-
peclive Corporations in the appropriale
grade according to their length of
service and the Corporations have been
advised to seek options of the Super-
visors for absorption. The next meet-
ing of the D.P.C. (Group B) can be
convened only after the  absorption
process is completed. The number of
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pests available for Graduate and Dip-
loma-holders ip order fo maintain the
ratio of 2:1 as per rules would be re-
levant only at the time of the next
meeting- of the D.P.C. (Group H).

Ad-hoc Appointment in the Grade of
EAD in the Central Electricity
Authority

1116, SHRI ABDUL REHMAN
SHEIKH: Wil the Minister of
ENERGY be pleased to state:

ta) whether it is a fact that Ad-
hoc appointment in the grade of EAD
in the CEA are being perpetuated for
periods ranging from 4 to 7 years in
spite of the strict Government ins-
tructions against filling up of vacan-
cies on Ad-hoc Dbasis, if so, the
number of vacancies filled up in that
manner during the last three years;
and

(b) whether 5s a result of the ad-
hoc appointment the interest of a
section of eligible persons who were
to be appointed against the vyacancies
reserveq for them have suffered due
1o denial of promotion o them; jf <o.
what is the number of persons, who
are so affected and what steps are
being taken to safeguard their inte-
rest? .

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VI,
RAM MAHAJAN): (a) and (b) Ad-
hoc promotions are resorfed to on
account of various factors, namely (1)
promotions againgt short-term vacan-
vies arising out of ad hoc  appoint-
ments to higher posts, or (2) on ac.
couny of deputation of persons to ex
cadre posts for less than one year, or
(3} pending recommendations of a
D.P.C. the last meeting of the D.P.C.
1{Group B) was convened by the C E.A.
in Necember, 1977 for the purpose of
preparation of panel of officers ‘or
promotion of Graduate Engineers and
diploma-holders to the grade of E.AD.

A large number of posts of supervi-
sors hadl been created for Central
Generation Power Prajects and these
were transferred to NTPC and NHPC
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which are now managing these Pro-
jects. Government have taken a deci-
sion that the supervisors at these Pro-
jects should be absorbed by the res-
pective Corporationg in  appropriate
grades according to their length of Ser-
vice. Until the process of absorption
is completed. the C.E.A. have nat been
able to convene another meeting ~f
the DP.C. (Group B) for the purpose.
No meeting of the D.P.C. has. thus.
been held subsequent to December,
1977 and as a result a number of Ad-
hoc promotions had to be continued.
The number of posts filled on Ad-hoc

basis during the last three years is as
follows:—

1978....28.
1979....48
1980. .. .Nil

The promotions cgn be  regularisesd
only on the basis of the recommenda-
tions of the DPC (Groun B) when it
meels next.
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